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MR. SPEAKER: Shri Rashid Alvi, you have given notice on lawyers strike but you are speaking on some other
matter. You have to give a separate notice for this.

...(Interruptions)
SHRI RASHID ALV : | agree with you, Sir, but this is a serious matter.

MR. SPEAKER: If you could stick to the matter given in your notice, you may speak. | will not allow you to raise
other matters.

...(Interruptions)
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MR. SPEAKER: Shri Ramesh Chennithala to speak.
...(Interruptions)
MR. SPEAKER: You are not allowed to speak further. This will not go on record.
(Interruptions)*
MR. SPEAKER: Shri Akhilesh, please take your seat. | have allowed Shri Ramesh Chennithala to speak .

...(Interruptions)

*Not Recorded.

MR. SPEAKER: Shri Rashid Alvi, please take your seat now. You have submitted whatever you wanted to. Other
hon. Members have to be given a chance.

...(Interruptions)

MR. SPEAKER: Shri Bansal, you are not allowing your Member to speak. | have called Shri Ramesh Chennithala to
speak.



SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Sir, | have got to say only a few words. Do allow the hon.
Members to associate themselves with this issue. This is a matter of grave concem. It really concerns every citizen
of this country because lawyers are forced to go on strike not only here but all over the country. In a democracy,
people should be called for discussions....(Interruptions)



